
CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH 

ALLAHABAD.  

Allahabad this the Okv  day of 1996. 

Hon'ble Mr. Justice B.C. Suksena, Vice—Chairman 
Honoble Mr. S. Das Gupta. Administrative Member., 

Original Application no. 260 of 1922.  

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan. 
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay, VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional R ailway Manager, Central Railway, Jhansi. 

... Respondents 

Alongwith 

Original Application no. 261 of 1992.  

Ghanshyam Dass Chaurasiya, S/0 Shri H. Chaurasiya, 
R/o 9, Ganesh Bazar, Jhansi. 

... Applicant. 

neral Manager, Central 

Commission tKnown as 
now), Bombay Central, 

... Respondents. 

7. 	Original Application no. 262 of 1992. 

Na::asnankerTripathi, S/o Sri H.L. Tripathi 
3ujekhan Khirki, Jhansi. 	

, 
 

Wrsus 

e!  

24' 

Versus 
i. Union of India through Ge 

Railway, BambayVT. 

ii. Chairman, Railway Service 
Railway Recruitment Board 
Bombay. 

R/- 4, 

of Irri 	thro::In Genc: 
B3fr,bay VT! 
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ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Cenatral, 

Bombay. 

iii. Divisional Railway Manager, Central Railway, 

Jhansi. 

Respondents. 

A. 	Original Application no. 210,5 of 1992. 

Ram Kumar Maude°, S/0 Sri Sitaram Namdeo, R/o 474 near 
Bihari ji ka Mandir, Babina Gantt, District Jahnsi. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 

Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

Responients. 

	

Sr. 	Original Application no. 264 of 1992. 

Rakesh Kumar Srivastava, S/o Sri V.P. Srivastava, Rio 
Behind Normal School, Cooler Naka, Banda. 

... Applicant. 

Versus 

i. Union of I ndia, through General Manager, Central 
Railway, Bombay Vi:. 

ii. Chairman, Railway Service Corrsission (now known 
as :,Li:wcy iecruitrscrit E:L:±), 	:crtral, 

Bombay VT. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

6. 	Original Application no. 2tM 

Km. Aliko Vsaan'o.-2r, D/o Shri V.:. 	 R/o 49 

Narsingh 	Toriya, Jhansi. 

Vers 

Uni - )n )= inlia Thronoh 14riera M7.najer, Central 

litant 



i.JIvice Gommiss=7 Clnw 
nt Board), Bombay Genital 

known 
-1 a 

Fartay. 
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Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

... Respondents. 

Original Application no. 266 of 1992. 

Dili Kumar 
Chatwiyana, 

Annrw r al 
g"--• 
J“0“J.1.4. 

gin qhri N.C. Agarwal, R/o 45, 

Applicant. 

Versis 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known as 
Railway Recruitment Board), Bombay Central, Bombay. 

iii. Divisional Railway Manager, Central Railway Jhansi. 

... Respondents. 

... Applicant. 

Versus 

i. Uniin of India through Genera 
Railway, Bombay W. 

ii. Chairman, Railway Service Comm 
as Railway Recruitment Board) 
Bombay. 

9. 	Original Applicationno. 268 of 1992. 

Satya Prakash Dubey, 5/0 Sri B.P. Dubey, C/o Bundelkhand 
Medical Stores, Nariya Bazar, Jhansi. 

... Applicant. 

Versus 

a • 	Union  of India through General Manager, Central 4 

y t  

cern - 2.0 oP  1~192- 

Avdhesh Kumar Vaidh, 5/0 Shri U.S. Vaidh, R/o 131 
Devri Mohalla, Ranipur, District, Jhansi. 

1 Manager, Central 

ission (now known 
, Bombay Central, 

... Respondents. 

1m. 
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10. 	
Original Application no. 269 of 1992 

Sripal Singh, S/o Shri RaJjan Singh, Rio Post and Village 
Chi/huh Distt. Etawah (U.P.). 

... Applicant. 

Versus 

i. Union of India through General Manager Central 
Raulway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central. 

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents, 

Original Application no. 270.of 1992, 

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, Rio 
86 Chandra Shekhar Azad, Gar,csh Bazar, Jhansi. 

... Applicant. 

Versus 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Rcruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

	

it. 	Origingal Application no. 271 of 1992. 

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, Rio Gram and 
post Bhamtoi5ir, Teheil TplbehAt, Distt. Jhansi. 

Applicant. 

Versus 

	

i. 	jnion c India through General Manager, Central 

ciir; 	rm,ailviay service Commission (n A. NI) 'WI] 

cS La: 	Recruent Board), Bombay Central, 

.bay 	 1 

1( . 
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iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

13. 	Original Application no. 272 of 1992. 

Jai prakash Mishra, S/o Shri Madan Mohan Lalmishra, R/o 
Si, Daragaon, Jhansie 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

14. 	Original Application no. 273 of 1992. 
sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o 
682/6, Tondon Compund, Civil Lines, Jhansi. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission,(now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

ii . Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

Oriqina] Application no. 271 of 1992. 

Lcsepak Batt] Rawat, S/o Shri R.N. Rawat, R/o 83 Chnatra-
s1pure, Lalitpur (U.P.). 

Applicant. 

Versus 

U1112n of India through cchera 
R a ilway, Bombay VT. 

4  •■• 

• 
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Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 

Bombay. 

iii. Divisional Railway Manager, Central Railway. 

Jhansi. 
• • • 

Respondents. 

16. 	Original Application no. 

Santosh Kumar Sharma, S/o Shri 
Subhash Pura, Lalitpur (U.P.) 

276 of 1992. 

B. Sharma, R/o 155/20, 

... Applicant. 

Versus 

i. 	Union of India through General Manager, Central 
Railway, Bombay VT. 

ii.
Chairn, Railway Service Commission (now known 
as Raialway Recuritment Board), Bombay Central, 

Bombay. 

iii. Divisional Railway Manager, Central Railway. 
Jhansi. 

A. 	
Original Application no. 276 of 1992. 

Mahesh Chandra Sharma, Sio Shti R.D. Sharma, R/o 241 
Outside Datia Gate, Behind Home Guard Training Center, 

Jhansi. 

i. Union of 
Railway, 

Chairman, 
kn3,An 85 
Central, 

Versus 

India through General "'onager, Central 
Bombay VT. 

Railway Recruitment Board (Priviously 
Railway Service Commission), Bombay 
Bombay. 

... Respondents. 

Original Application no. 277 of 1992. 

R.s Undhayaya. 3/0 Sri H.S. Updhayaya, R/o Railway Cr. 
351ock, Agra Gantt. 

4plioart. 

Versus 

... Respondents; 

... Applicant. 

t 	:4.-onager ,  
irlia through L-4  .7/- 
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Railway , Bombay VI. 

ii. crn Railway Service Commission (now known 
a
hais Railway Recruitment Board), Bombay...Central, 

Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

lq. 	Original Application no. 278 of 1992. 

Om Prakash Rai, S/0 Shri P.P. Rai, Rio (C/O) Bhatriya 
Lodge, Mani.--1,,Chowk, Jhansi. 

... Applicant. 

Versus 

i. 
Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), pombay Central, 

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 
... Respondents. 

11.0. 	Original Application DO. 
279 of 1992. 

Ajai Kumar Upadhayaya, S/o Sri B.L. Updhayaya, R/o 182/1 
Barubhondela, Jhansi. 

... Applicant. 

Versus 

i. 
Uni:n of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman Hailway Service C--- ission (no* known 

as Railway Recruitment Board), Bombay Central 

Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

21. 	Criainal Application no. 280 of 1992. 

T7 /0 Gran Barai Post 

Inh=0, 

Applicant 

. . . . 8/- 

• 

up 
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i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
' 	Jhansi. 

... Respondents. 

A. Original Application no. 261 of 1992. 

Mahendra Kumar Tripathi, S/o Shri B.D. Tripathi, R/o 
305/2, Jhokan Bagh, Jhansi. 

... Applicant. 

versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay, Central 

Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

23. 	Original Application no. 424 of 1992. 

Rajesh Chandra Tripathi, S/o Shri A.S. 
Kaloo Kuwan, Tinwari Road, Banda. 

Tripathi, R/o 

... Applicant. 

Versus 

i. 	Union of India through General Manager, Central 
Railway, Bombay VT. 

Chairman, Hailv.ay Service Commission (now known 
as Raf 'way Recuritment Eflarc:), bo::bay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

2$. 	Original Application rc. 471-5. of 1992. 

hakesh is r r Av-3. t 	Thr 	st 	R/o 76 
' 

vocii 'ant. 

• 
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Versus 

1. 	Union of India through General Meager, Ceptral 
Railway, Bombay VT. 

Chairman. 	
kit 

as Rallis 
B rt 

iii. Division, 
Jhara: 

25: Original Application no. 428 of 1992.. 

Jamaluddin Khan, Sio Shri 14.11. Khan, Rio Deon-Dor 
C/o A.R.M. Building Material, Nandanpatrat 
Shansi. 

- 
Union of India through General Manager Central 
:ftailway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (Previously 
knonw as Railway Service Commission), Bombay 
Central, Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Shansi. 

... Respondents. 

26. Original Application no. 429 of 1992. 

Vinod Kumar Awasthi, S/0 Shri R.R. Awasthi, R/o Mohalla 
Hatwara, P.O. Talbehat, Distt. Lalitpur 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central 
Bombay.-  

iii. Divisional Railway Manager, Central Railway, 
Jahnsi. 

... Respondents. 

	tot- 
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2v. 	Origin:J. Application no. 916 of 1992 
Madhuar Deo Pandey, S/0 Shri R. Pandey, R/o Post 
Baldec, Distt. Mathura (U.P.). 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT, 

ii. Chairman, Railway R*Cruitmznt Board /Previously 
known as Railway Service Commission), Bombay 
Central, Bombay. 

iii, Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

2e. 	Original Application no. 918 of 1992. 
Rajendra Kumar Srivatava, S/o Shri V.S. Srivastava, R/o 
55•/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar, 
Jhansi. 

Applicant. 

Versus 

1. 	jnion of India through General Manager, Central 
Railway, Bombay VT. 

ii. 	Chairman, Railway Recruitment Board, Bombay, Cen- 
tral (previously known as Railway service. 
Commission). 

Divisional Railway Manager, Central Railway', 
Jhansi. 

... Respondents. 

29. 	Original Application no. 920 of 1992. 

Gopal Rai, S/o Shri B.L. Rai, R/o 29 Ramlila Maidant  

Distt. Jhansi. 

... Applicant 

Vesus 

i. Union of India througn Gem 
Railway, Bombay VT, 

ii. chairman, Railway Recruitment 130&776 (Freviously 
;Iflowe as Railway Service Commission), blmjaY 
Central 

1 Manager, Central 

• 

IY 

A 

• • • 
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i. 	Union of 
Railway, 

if. Chairman, 
known as 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

Versus 

India through General Manager, Central 
Bombay VT. 

Railway Recruitment Board (previously 
Railway Service Cothmission), Bombay 

36. 	Original Application 

Mohd. Aslam Khan, S/0 Shri 
Mewat ipur a, Jhansi. 

no. 1075 of 1992. 

Mohd. Yusuf Khan, R/o 114, 

... Applicant. 

Versus 

i. Union of India through General Manage: Central 
Railway, Bombay vr. 

ii. The Secretary, Railway Recruitment Board (previo-
usly known as Railway Service Commission), Bombay 
Central. 

iii; Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

319. 	Original Application, 
 no. 1076 of 1992. 

Bharat Shushan, S/0 Shri Keshav Das, R/o Poonch, Moth, 

Distt. Jhansi. 
... Applicant. 

Venus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
a-t a I . 

iii. Divisional Railway lyaraoer, Central Railway, 

3$. Cr 

Ash)k 

Respondents. 

gin31 Avilication ID. 1077 of 1992. 

' 	?, Ric 1R-4. P■rani 

psi. 

Applicant. 
	14/— 
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Versus 

I. 	Union of India through General Manager, Central 
Railway, Bombay VI. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

„ Respondents. 

35. 	Original Application no. 1078 of 1992 

Shaki'. Ahmad Hasmi, Sio Shri W.A. Hasmi, Ego Devganpura, 
Post Panwari, Distt. Hamirpur. (U.P.). 

... Applicant. 

Versus 

i. Union of India through General °-,nager, Central 
Railway, Bombay VI. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

40. 	Original Application no. 1081 of 1992. 

Vijay Kumar Dwivedi, 
Tekali (Hastam) P.O. 
Distt. E nde. p 

SR) Shri C.S. Dwivedi, Rio Village 
Hastam, Via Khurhand Station, 

.. • Applic ant 

Versus 

i. Union of 
R5flway, 

India through General Manager, Central 
Bombay VT. 

ii. Chairman Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

r 	1083 of 1992 

7.:ri A.T-I—Sriva -,-fav3, Rio 



i. 	Union 

ii. Chairman, 
known as 
Central. 

iii. Divisional Railway Manager, 

Versus 

of India through General Manager, Bombay VT 

Railway Recruitment Board (previously 
Railway Service Commission), Bombay 

Central Railway, Jhansi. 

... Respondents. 

4Aw ur4y1Tio‘ 
A..-14^ ,+4^n 
ettlpS1,,Ciory“ 

nn_ 119E% of 10Q9 III 

Vinod Kumar R. Shrotiya, S/0 Shri Raja Ram, R/o M. Lai Ganj 

Rampur, Jhansi. 
... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission(now known as 
Railway Recruitment Board), Bombay Central. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

43. 	Original Application 
Ajit. Kumar Srivastava. S/6 
902 Kalyani, D Civil Lines, 

no. 614 of 1993. 

Shri K.B.L. Srivastava, R/o 
Unnao. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board, Bombay Central, 
Bombay. 

ifi. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

44. 	Original Application no. 1060 of 1993. 

Anand Kumar Sharma, S/0 Shri B.S. Sharma, R/o (C/o) Shri 
G.D. Mishra, Pratap Ganjpura Jagdalpur, Distt. Bastra. 

Applicant. 

Versus 

-)f India thin,:. 	Gcn€ 



Railway, Bombay VT. 

ii. Chairman, RaillayiRecruitment Board,jlombay Central 

Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhanii. 

... Respondents. 

44 Original Application no. 1465 of 1993 

Sanjiv Kumar Tiwari, SP) Shri R.N. Tiwari, R/o Gandhi Nagar 
V,,nnk nistrint Jalaun. 

Applicart. 

Versus 

i. Union of India through General Manager, Central 

Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board, Bombay Central, 

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

46. 	Original Application no. 210 of 1994 

Arvind Srivastava, S/0 Awadh Behari Lal Srivastava, Rio 
307, C.P. Mission Compund, Jhansi. 

... Applicant. 

Versus 

i. Union of India through Secretary, 
Ministry of Railway, New Delhi. 

ii. General Manager, Central Railway, 

Railway Board, 

Bombay VT. 

Chairman, Railway Recruitment Board, Bombay Central 
Bombay. 

Respondents. 

47. 	Original Application no. 70 of 1?94 

Promod Srivastava, S/0 Shri S.S. Srivastava, R/o 157, 
Chaturyana, Jhansi. 

Applicant. 

Versus 

unicn of India through General Manager, Central 
allway, Bombay VT. 

man, Railway Fecrljtment Board, Slmbay Crtral, 

• 
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iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

48. Original Application no. 402 of 1994 

Lala Ram, S/0 Shri Kashi Ram, R/o 487/3, Near Junior 
High School, Nai Bast; Jhansi. 

Annlirnnt 

Versus 

i. Unicn of India through Secretary Railway Board, 
,4nistry of Railway, New Delhi. 

ii. General Manager, Central Railway, Bombay VT. 

iii. Chairman, Railway Recruitment Board, Bombay Central 
Bombay. 

... Respondents. 

444. 	Original Application no. 413 of 1994. 

Mahendra Kumar Agnihotri, S/0 Shri Bhogi Ram Agnihotri, R/o 
422, Station Road, Lalitpur. 

... Applicant. 

Versus 

i. Union of India through Secrtory, Railway Board, 
Ministry of RaNays, New Delhi. 

ii. General Manager, Central Railway, Bombay VT, 

iii. Chairman, Railway Recruitment Board, Bombay central, 

Bombay. 

... Respondents. 

Original Aopliction no. 488 of 1994. 

Bhatnagar, S/o Shri K.B. Bhatnagar, R/o near 

... Applicant 

the applicant Shri R.K. Ni§k41. 

Versus 

i. Union of India through Secretary, Railway Board, 
Ministry of Railways, New Delhi. 

ii. General :,drIsder, Central Railway, Bombay VT. 

P3" 	'• 	 ,7nt Board, Bombay Central, 

Suril Kul-, 
R.E. Colony , Civil Lines, Lalitpur. 

Counsel for 

c.. Respordients.' 

for the Respondents Shri A.V. Srivastava. 
.....1B/— 

Counsel 



• 

le 

xo // 

51. 	Original Application no. 141 of 1988 

Km. Indra Singh, D/o Late Shri Chandan Singh, Rio  536, 
Nanak Ganj, Sipri Bazar, Jhansi. 

Applicant. 

Counsel for the applicant. ShriAlok Dava 

Versus 

Union of India through the neno”nl P.n.nor, 
Central Railway, Bombay VT. 

ii. 	Railway Serivce Commission, Bombay. 

... Respondents. 

Counsel for the Respondents. Shri H.P. Chakorvorty 
Shri V.K. Goel. 

ORDER (Reserved)  

DSTICE B.C. SNKSEN ►.V.C.  

These 50 0.As involve almost identical questions of 

fact and law. Thcy ire, therefore being decided by a common 

order. 

2. The brief facts are that an Mt Employment Notice No 

t/80/81 was issued by the Railway Recruitment Board Bombay. 

This Board was previously known as Railway Service COmmissient. 
Arne 16- itt 

In the said Employment Noticejyarious non-tichincal categories, 

category No‘ 25 had been indicated for the post of Probationary 

Asstt. Station Masters. The applicants state that they had 

applied in response of the said Employment Notice for the said 

post viz Category No. 25. They were called to appear at the 

writtcn test held on 216.1081. They were also Shown as 

successful at the written test and were called to appear at 

an Interview text held on 31.3.1982 at Bhopal or other 

It:cc. 	 further rams t: tLzt 
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they were asked to attend the psychelegical test held in the 

office of the Respondent No.2 at Churchgate, Bombay on 1245.824 

The further use if the applicants that thereafter a notice 

was displayed at the notice board of the Respondent WA 

indicating that some investigations are in process and after 

completion of the investigations the results will be declared ai 

and the appointment orders will be issued for which equal 

numbers of posts were being reserved. The applicants stated 

r 	 that ha he made representation on on 11?.11.88 which get ne 

response. 
St ^° 

3. In the meantime it appears that4the candidates 

filed @s Under Section 19 of the A.T. Act before the Bombay 

Bench and the said O.As were decided by an order dated 14.2491 

The applicants have also made reference to decision by this 

Bench of the Tribunal viz:(i)  O.A. No4 936 of 1987 

Smt4 Raj Kumari Sharma Vs: Union of India decided on 15.5.91 

(ii') O.A. No•. 318 of 1989 Rajesh Kumar Shivhare and Ors Vs?. 

Union of India decided on 300.9;4991: 

4. The applicants further 'case is that after the 

said judgments the applicants approached the office of the 

Respondent no:2 to bestow the same benefits arising out of 

the said judgments to the applicants but he was told that 

he should also bring such a direction from the Tribunal. The 

applicant further contend that no inquiry had been conducted 

in'the matter and at any rate the applicants have not been 

allowed to participate in the process of inquiry. Their 

further case is that am jet the entire examination has not been 

c: r; 	 heointment orders It ye been iJs,;ad 

Vdi= 	
'a • t: ;- 
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circular has also been issued on the same subject on 59690. ' 

The Respondent ne62 has filed a written statsent in 

almost all the 0.046 Therein the ploaliho O.As being barred by 

undo 
limitation as provided is Sa

:
die 21 si the A.T.Act has been 

raised:. It has been stated that as for as the applicants are 

concerned:  the final selection sf is Category NV. 25 was 

finalised during December 1986 and the name of the applicants 

do not find place in the final panel issued, as they had 

not secured adequate narks to qualify. The O.As were filed 

in the year 1992'. A further plea taken in the counter affid
7
a-

vit is that the cause of action en the basis of which the O.As 

are being filed sonnet be said to ken occurred within the 

territorial jurisdiction of this Tribunal. The Employment 

Notice was issued by the Respondent No‘2, the office of which 

is at Bombay. The further plea taken is that the place of 

stay of the applicant would not determine¢ the jurisdiction 

to file the O.A. It has also been pleaded that the orders-L 

issued by the CAT Bombay Bench or Allahabad Bench does not 

afford a fresh cause of action and the O.As are barred by 

time.. It has been pleaded by the respondent no.2 that the 

said circular has no connection with the present petition. 

It was meant for fixation of seniority of selected candidates 

and since the petitioner's 	o.....1Yied for final selection 

he has no claim for appointment. No rejoinder affidavit 

appears to have been filed in any of the OAS. 

6. 	We have heard the learned counsel for the 

parties. 

7. Wemayfirsts*the b eliminary objections with 

,P th 4 c (LA on the ifc'und  
; 04.• 

3/4 

C
...p21 

C 3/4, 
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of want of territorial jurisdictions. Admittedly, the 

Employment Notice was issued by the Railway Recruitment 

Board, Bombay and the result was required to be declared by 

the Railway Recruitment Board, Bombay. The applicants have 

sought the relief of a writ of mandamus to be issued to the 

respondents to issue the appointment order in favour of tho 

applicant within a time bound period in consonance with the 

judgment of this Tribunal in O.A. Not. 318 of 1989 dated 

Leata 
30.9.19914 since the respondent no62 is tkuoutside territo- 

rial juslidictien of the Tribunal evidently such a direction 

cannot be issued to the respondent no A. The provisions 
(IA) 

of Art,. 226 Aof the Constitution of India will not gown the 

situation-. The territorial jurisdiction of the Allahabad 

Bench of the Tribunal has been laid down.* Section 19(1) 

of A.T. Act provides that; 

" subject to the other provisions of this 

Act, a person aggrieved by any order 

pertaining to any matter within the 

jurisdiction of the Tribunal may make 

an application to the Tribunal for the 

redressal of his grievance," 

Thus for the purposes of maintainability of the O.A. the 

sine quo17.'non is that eke it seek redressal against any c.r .,f,:r 

fax pertaining to any matter within the jurisdiction of this 

Tribunal,Ividently since the Railway Recruitment Board 

Bombay, respondent nota was competent to declare the result 
ie.ceti 

and it being Daoketoutside the territorial jurisdiction of 
. _ 

thosbensh of thMs Tribunal ribunal the applicants cannot seek 
V1  

1e.:essal of ',cis crievance wire 	of not being given •ry 

resitnbent 	. Inexerrise 
under Sub Sec. 

pov.ers confeir&d wft/(1) of Section 18 A.T. Act the Central 

• " 
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Govt. has issued a notification laying down the jurisdiction• 

of the various Benches of the Tribunal. In respect of the 

Allahabad Bench wail. 1611‘85 the territorial jurisdiction 

has indicated in the notification dated 10.88 which was 

published in the Gazette of India Extrootadinary dated 10688 

at P96 1 is • State of 1.1.P.(excluding 12 districts mentioned 

undersli. noi.4 under the jurisdiction of the Ludcnow Bench 

15;.1491). The final list has :Aso been shown to have 

been published by the respondent no.2 at Bomber. Thus we 1 

are satisfied that for want of territorial jurisdiction this 

Bench of the Tribunal cannot take cognizance of these O.As. 

e. 	We may now proceed to consider the plea of the 
OA being barred by limitation which has been raised on behalf 

of the respondent no'.24 The selection was made in 1982 and 

When certain discrepancies was found inquiries were held and 

on completition of the inquiry tbL final selection list was 

issued in December 1966. The O.As have been filed in 1999. 

Clearly the Osks are barred by limitation as provided under 

section 21 of the A.T. Act. The learned counsel for the 

applicant, submitted that similar matters were taken up for 

consideration by the Bombay Bench of the Tribunal as also by 

this Bench cf the Tr5buhal and the decision by this Bench of 

the iribunal i-. the afehiaic: CiL5 were rendered in September.  

1991 while the decision by the Bombay Bench of the Tribunal 

was rendered en 

It is fairly well settled that a decision of a 

court or Tribune' r1/2es not afford a fresh cause of action,. 
•4 

774question cf ley which came to he decided could very well 

L490 _ ,nt '0f:hi-I the rPri,cr 	14n1 

n. Having failec to do so they cannot be permitted,that 

,o23 
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the decision by the tribunal AO other case dnewt afforde) 

fresh cause of actions The case law on the question has been 

considered by the Madras Bench of the Tribunal in a use 

reported in 1994(28) ATC 810 A.I.P.E.0 Class III VsS Chico: of 

India and Ors. we are in respectful agreement with the view 

taken in the saidRe 
d- 
cision►  we. therefore hold that the GaAs 

are barred by limitation!: 

10. 	we may now proceed to analyse certain decisions 

sited at the bar4 The Bombay Bench of the Tribunal vide its 

judgment dated 1442491 had observed that most of the applicants 

were not declared selected because they have obtained less 

than 150 marks The Bench in its decision rendered on 14.2.91 
tflaytts west 

woo held that the cut, off dttk arbitrarttf as it laid down 

certain qualifying marks in excess of 35% even though 

sufficient nigher of persons were not going to join the 

services end even those who had secured less than 150 marks 

had to be appointed to fill the available vacancies which 

were advertised./'Certain directions were given to the respo-

ndents to identify the actual number of vacancies in the Emplo-

yment Notice No. 2/81-82 and the vacancies in each category 

have to be further earmarked. This is for category no'.250. 

(ii) The respondents shall further find out as to how many 

candidates, who appeared in the said examination, 

have been selected finally and given appointments 
Several 

Itatiax other directions were also given which would not be 

relevant for our purposes. Except to note that in compliance 

with the directions given in the said order the High Power 

Committee give its report. Thereafter a contempt potiticn was 

f!ite 	. 	:ontes2M petition Penh: Bench pes_;e7 

ec ,iirecting that al) those applicants -0:1c ha•c 
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secured 105 or more marks out of 300 shall be deemed to have 

been recommended for Category No:4.25 and the General Managers 

of the respective Railways shall take steps to consider 

whether these applicants can new be granted appeintements 

in the vacancies which we have indicated , within twe oaks 

from the data of receipt of the order%"  

11. The respondents thereafter filed civil appeals mcv. 

1821-31/1994 and the Honoble Supreme Court vide its judgiant 

delivered on 29%941994 set aside the order dated 64101.93 

passed by the Bombay Bench of the Tribunal: It did not find 

any arbitrariness in the cut off marks which were also adopted 

by the High Power Committee% Thereafter certain other 

petitions were filed before the Bombay Bench. Thelleading 

OA as 280/91'. The 14 0.As were decided by common.judgment 

dated 1.2.95 and they were dismissed on 	ground of limi- 

tation as also on merits. 

12. The learned counsel for the respondents has also 

placed for our consideration a decision rendered by the 

Jabalpur Bench in 0,A. 401/88 decided on 6%2495. The F. 
4  gin, 

Bench took the view that,,the decisions in appeals by the 

Hon'ble Supreme Court through its judgment dated 294904'. 

m:tter has come tc e 	 ised the Ok holding tha 

the applicant$ was not entitled to any relief'. 

13'. 	These 0.As have keen to suffer the same fate=. They 

are barred by limitation, not maintainable before this Bench 

and even on merits no case for interference is made out. 

Xli tft? 0.As are tharW•re disfssed. No orders as to costs 

171° e  d  ; 	t :St t t 


